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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 142/2024
IN

O.A. NO. 458 OF 2022

IN THE MATTER OF:

SHESHAN TYAGI e APPLICANT
VERSUS
STATEOFUTTAR PRADESH & OTHERS ....... RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

1. RESPONSE ON BEHALF OF DISTRICT
MAGISTRATE, GHAZIABAD IN COMPLIANCE
OF THE ORDER DT. 07.03.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL

ANNEXURES

2. | COPY OF THE INSPECTION REPORT DT.
04.04.2025 ATTACHED HEREWITH AS

ANNEXURE A-1
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3. |COPY OF THE INSPECTION REPORT

ANNEXED HEREWITH AS ANNEXURE A-2.

4, |COPY OF THE NOTICE DT. 01.04.2025

ANNEXED HEREWITH AS ANNEXURE A-3.

5. |COPY OF THE LETTER DT. 17.04.2025 AND
INSPECTION REPORT DT. 16.04.2025

ANNEXED HEREWITH AS ANNEXURE A-4

6. |COPY OF THE LETTER DT. 23.04.2025

ANNEXED HEREWITH AS ANNEXURE A-5.

7. |COPY OF THE LETTER DT. 21 .04.2025

ANNEXED HEREWITH AS ANNEXURE A-6

THROUGH COUNSEL
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STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwarO9jadon@gmail.com

Ph: 9639286572
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 142/2024

IN

0.A. NO. 458 OF 2022

IN THE MATTER OF:

SHESHAN TYAGI = ceeveeenees APPLICANT
VERSUS

STATE OF UTTAR PRADESH & OTHERS eeee... RESPONDENT(s)

RESPONSE ON BEHALF OF DISTRICT MAGISTRATE, GHAZIABAD

IN COMPLIANCE OF THE ORDER DT. 07.03.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCHNEW
DELHI |

I, Deepa kMeefna\ aged about .2.6.. years S/o RCNee@ox ..... ,
presently posted as Regional Officer, Uttar Pradesh Pollution Control Board,

Ghaziabad, Uttar Pradesh, do hereby solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present report.
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2. That I state that the contents of the report have been drafted by my counsel

on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

. That the present matter was last listed for hearing on 07.03.2025, wherein

the Hon’ble Tribunal directed as under:

“3. In the course of hearing, the applicant has joined through mobile phone
call and admitted that the chimney has been installed and the height of
chimney has also been raised and his grievance qua the same is thereby

appropriately remediated. However, the applicant has raised the

grievances that the Project Proponent is extracting groundwater and has

also not provided any STP and is discharging the domestic sewage in the
storm water drain.

4.This Tribunal has taken suo moto cognizance on the basis of the letter
petition sent by the applicant. In view of the averments made in the

application as well as in the course of the hearing, we consider it necessary
to have the response of the (1) State of Uttar Pradesh through Secretary,

Environment; (2) District Magistrate, Ghaziabad; (3) Uttar Pradesh

Pollution Control Board; (4) Commissioner, Municipal Corporation,

Ghaziabad; (5) U.P. State Ground Water Authority and (6) Project

Proponent-M/s. M R Proview Realtech Pvt Ltd.-Developer of Officer’s

’g? --q“b
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City 2, Raj Nagar Extension, Ghaziabad who are impleaded as
respondents no. 1 to 6.

8. Notice be served on respondent no. 6 through the District Magistrate,
Ghaziabad and for this purpose notice issued to respondent no. 6 be sent
to the District Magistrate, Ghaziabad by E-mail for getting service of the
same effected on respondent no. 6 and sending his report in this regard. 9.

Liston 25.04.2025 for further consideration.”

. That in compliance with the aforementioned order, the notice to the Project
Proponent i.e. Respondent No. 6, was duly served from the office of the
Deponent on 15.04.2025. The proof of service has already been filed before

this Hon’ble Tribunal.

. Further, in compliance of the aforementioned order, the response on behalf

of District Magistrate, Ghaziabad is herein as under.

. That it is germane to mention that the deponent is actively coordinating
with the concerned departments with respect to the issues in the present
matter. That the obtained reports from concerned departments are herein

as under.

REPORT OF UTTAR PRADESH POLLUTION CONTROLBOARD

2t AFR 2023
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7. The UPPCB officials conducted an inspection of the said site on
04.04.2025.
A copy of the Inspection Report dated 04.04.2025 is annexed herewith as
ANNEXURE A-1.
The key observations from the report are summarized below:

e The said site is a group housing development project on a plot of
26,775.31 sq. meters with a built-up area of 1,31,011.84 sq. meters,
comprising 1100 multi-storey flats and commercial spaces.

e The UPPCB had granted a Consent to Establish (CTE) to the Project
Proponent on 29.05.2013, subject to specific conditions. However,
the Project Proponent has not yet submitted a compliance report
detailing adherence to these conditions.

e That an application for Consent to Operate (CCA) under the Air Act,
1981, and the Water Act, 1974, was submitted by the Project
Proponent on 27.02.2025. This application indicated an estimated
domestic effluent generation of 408 KLD. The said application has
been rejected by the Board.

¢ No water flow meter was found installed at the site to monitor the
actual effluent discharge, impeding proper monitoring and
accountability of effluent management. Consequently, the actual

discharge volume could not be determined.

2& APR %
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Condition No. 08 of the CTE dated 29.05.2013 mandated the
construction of a 500 KLD capacity STP. During the inspection, the
Project Proponent stated that only a 250 KLD capacity STP is under
construction and is expected to be operational by July 2025. No
concrete, time-bound action plan for the full 500 KLD STP was
provided, indicating non-compliance with the CTE condition.

At the time of inspection, domestic effluent from the project was
observed to be discharged into the public sewer line laid by the
Ghaziabad Development Authority (GDA). This sewer line is
connected to the Common Sewage Treatment Plant (CSTP) at Morti,
which has a capacity of 56 MLD. Analysis of the treated effluent
from the 56 MLD STP by UPPCB showed parameters within
prescribed norms. Thus, while the in-house 500 KLD STP is
pending, the sewage is currently treated at the GDA’s CSTP.

The UPPCB, vide its letter dated 28.02.2025, imposed an
environmental compensation of Rs. 65,70,000/- (Rupees Sixty-Five
Lakh Seventy Thousand only) on the Project Proponent. As of the
date of the UPPCB’s report, no information or proof of payment of
this compensation had been provided.

That subsequent to the inspection, the UPPCB has written a letter

dated 09.04.2025 to the Project Proponent, directing them to:

25 APR 0%



IL

229

1.  Furnish a time-bound action plan for the installation and
commissioning of the full 500 KLD STP, including a
monitoring mechanism for effluent discharge.

1. Immediately install a functional flow meter to measure and
report the daily volume of domestic wastewater generated.

ili. ~ Submit proof of payment or a justification for the non-
payment of the imposed environmental compensation.
iv.  Submit a response to the letter within one week of receipt.
The response to the UPPCB’s letter dated 09.04.2025 is still awaited from

the Project Proponent.

REPORT OF U.P. STATE GROUND WATER AUTHORITY:

. That the officials from the U.P. State Ground Water Authority conducted

a physical inspection of the site in the presence of Mr. Suryakant R Sharma
(Manager) of the Project Proponent to verify the grievances related to
groundwater extraction.
A copy of the site inspection report along with photographs is annexed
herewith as ANNEXURE A-2.
The key findings of the said report are as under:

e The project comprises a high-rise society with 858 apartments and

31 individual double-storied houses. Only 58 apartments were found

to be unoccupied.

24 APR 2073
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The inspection revealed the presence of three existing borewells and
one new borewell under drilling at the site.

A total of five rooftop rainwater harvesting structures were observed
at the site.

That the inspecting officer during the inspection directed the Project
Proponent to ensure the cleaning of all rainwater harvesting
structures before and after the monsoon season for effective
rainwater recharge.

That based on the Ministry of Housing and Urban Affairs’
benchmark of 135 liters per capita per day (LPCD) for urban water
supply in housing societies (assuming an average of 5 people per
apartment), and considering the reported occupancy, the Project
Proponent is estimated to be abstracting approximately 582 KLD of
groundwater, which appears to be without the necessary NOC.
That further, the U.P. Ground Water Authority issued a notice dated
01.04.2025 to the Project Proponent for the alleged illegal
abstraction of groundwater. The Project Proponent was directed to
obtain the necessary No Objection Certificate (NOC) and submit
relevant documents within 30 days from the date of the notice. No
response has been received from the Project Proponent to this notice
as of date. A copy of the notice dated 01.04.2025 is annexed

herewith as ANNEXURE A-3.

2§ APR 2075
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III. REPORT OF NAGAR NIGAM. GHAZIABAD:

9. That the Nagar Nigam, Ghaziabad, vide its letter dated 17.04.2025

addressed to the Additional District Magistrate, enclosed an inspection

report dated 16.04.2025.

A copy of the letter dated 17.04.2025 and the inspection report dated

16.04.2025 is annexed herewith as ANNEXURE A+4.

10.The said report states that the inspection of the said site was conducted by

the Junior Ehgineer (Water), City Zone-II, on 16.04.2025. That as per the

said inspection the following observations were made:

__.s...m

f?\\

if( * | San Sharma
i‘ Heg m/ve .;
A“%A;/

£y

The sewer line connection for M/s M.R. Proview Realtech Pvt. Ltd.,
Developer of Officer’s City 2, Raj Nagar Extension, Ghaziabad, was
established by the Ghaziabad Development Authority (GDA) on
30.03.2019.

For the water supply, the Project Proponent has installed two private
submersible tube wells for which they do not possess any No
Objection Certificate (NOC). This infqrmation was obtained during
the site visit.

The aforementioned group housing project falls under the
jurisdiction of the Ghaziabad Development Authority (GDA) and

has not yet been handed over to the Municipal Corporation,

24 APR 2073
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Ghaziabad. Therefore, the Nagar Nigam opined that necessary
action in this matter should be taken by the Ghaziabad Development

Authority.

11.That taking cognizance of the report submitted by the Nagar Nigam,
Ghaziabad, and the assertion that the project falls under the jurisdiction of
the Ghaziabad Development Authority (GDA), the deponent has written a
letter dt. 23.04.2025 to the Ghaziabad Development Authority, directing
them to take further necessary actions.
A copy of the letter dt. 23.04.2025 is annexed herewith as ANNEXURE

A-S.

12.That further, in light of the environmental compensation of Rs. 65,70,000/-
imposed by the UPPCB on the Project Proponent vide their letter dated
28.02.2025, the Deponent - vide letter dt. 21.04.2025 to the
ADMF/C, Ghaziabad, directing them to immediately recover the said
environmental compensation without any further delay.

A copy of the letter dt. 21.04.2025 is annexed herewith as ANNEXURE

A-6.

24 APR 2023
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13. That the deponent is committed to ensuring environmental compliance and
is actively coordinating with all concerned departments to address the

issues raised in this Hon’ble Tribunal.

14. That the deponent is duty bound to fulfil the obligation which are assigned
under the law and directions passed by this Hon’ble Tribunal. The
Deponent is fully committed to ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to faithfully comply with any further
directions or instructions that may be issued by this Hon’ble Tribunal,

without demur or delay.

15.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

NL)gTAHY PUSBLIT

vl 113e/68
TR
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VERIFICATION

Verified at (iéa‘: abad on this 2y day of April, 2025, that the

contents of the above affidavit from paragraphs 1 to 15 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

Ciieidpas (07)

24 APR 2025
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............ 3. In the course of hearing, the applicant has joined through mobile phone
call and admitted that the chimney has been installed and the height of chimney has also been
raised and his grievance qua the same is thereby appropriately remediated. However, the
applicant has raised the grievances that the Project Proponent is extracting groundwater and has
also not provided any STP and is discharging the domestic sewage in the storm water drain,

4. This Tribunal has taken suo moto cognizance on the basis of the letter petition sent
by the applicant. In view of the averments made in the application as well as in the course of
the hearing, we consider it necessary to have the response of the (1) State of Uttar Pradesh
through Secretary, Environment; (2) District Magistrate, Ghaziabad; (3) Uttar Pradesh
Pollution Control Board; (4) Commissioner, Municipal Corporation, Ghaziabad; (5) U.P. State
Ground Water Authority and (6) Project Proponent-M/s. M R Proview Realtech Pvt Ltd.-
Developer of Officer’s City 2,. Raj Nagar Extension, Ghaziabad who are impleaded as
respondents no. 1 to 6........ ”
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SSWNSEY.  REGIONAL LABORATORY GHAZIABAD, U.P. POLLUTION CONTROL BOARD
TS INS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012, Phone: 0120.2883720

. : ; . Certificate
WMWM No. TC-9573

— M, Q1 P ULR No. TC957325000000 . ;
Customer/Unit Name & M ] S MRy {'ﬂow [ ReportNo. {) [/ [02P]lww |69 | D€ |2 Y]
Address M ’[L«LC/@) % ( w”m Report issue Date ' ’ '
. > - ) ol (dd/mmiyyvy)
C{ H ' 2") \} ’NDU}M Customer Ref. No:
Raj ra q.an Ex 6’ Any other information
Quantity: o’ Ut Sample Receiving Date: s Yo O¢
Bétch Ne. . ] P{'CF'-‘J) {‘n%_} ww,uq)&) g Date of Analysis Started: 05 ’ ) Y+ 2
Laboratory Code: 3 P : Date of Completion of a
Urpes) free) ww | oY Ambi: |09 10y S
Sample Type: -~ - 6|\/1(: / Date of Sampling: o L’ . 0 "f . :{ ga
Sampling Location : . - g0 e . '
Faral @b bte! Prdec
Sample collected by v '

Method of Analysis- , APHA,AWWA,WEF, 23 Edition, IS 3025 (Part-44) for BOD
Method of Sampling- Standard Methods for the Examination of Water and Wastewater; APHA, AWW'A, and WEF, Ed24*, 2023

[ Name of test Standards . Unit Result Test Method
S.No. Parameters prescribed by
CP.CB
1, pH at 25°C 5590 - 7 x é( 4500 H+ B Electrometric Method
2. Total Suspended 1000 mg/L .’ 8 bl VO 2540 D Total Suspended Solids dried at-
Solids 103-105°C
3. Total Dissolved - mg/L o? (4 00 'O 2540 C Total Dissolved Solids dried at
Solids 180°C
4. .Total Solids - mg/L X5 K'Y 1 ( |2540B Total Solids dried at 103-105°C
5 B.OD 30.0 mg/L _ 3 days 27°C IS 3025 ( Part 44): 1993 Bio
Cf-z 00+ 0 Chemical Oxygen Demand
6 | CcoD 250.0 mg/L L__i r:‘ 0 * () |5220B Open Reflux Method
Analysed By
(L.A/J.R.F)
Reviewed By . Autho Signatory
o ™
(AS.0/Q.M) (Regional Officer/Technical Manager)

Note: 1. The result in the Test Report re]dte only to the items tested.2. The report shall not be reproduced-except in full, without
the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.

**t******t\"\_hh\'**t*'****t*********END OF R‘EPORT&***i****#****tt*iﬁ*t********
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urrce REGIONAL LABORATORY GHAZIABAD, U.P. POLLUTION CONTROL BOARD
TR INS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012, Phone: 0120-2883720
el :
TR TEST REPORT: WATER LABORATORY(WASTE WATER)
| Customer/Unit Name ’5’-—- . Poroudlers Ktaih el Report Date (dd/mm/yyyy) [ o ~
& Address /Jd (’O{ﬁtﬁt&.}y 2) VVilbape ~ 09-64 . ’ZM i
Meotnagal, W b, Gl , |
Laboratory Code: , , . Sample Receiving Date: ¥ S
LPrel)qrg)ws o1 121 ey 04-04 262§
' Date of Analysis Started: oC: 0 Y .2 %r '
'Smnpling Location: - () Ao ftel " Prore 9— Date of Completion of
: T a& y ) | Analysis: 03-0Y4.- w?/&/
Sampling Method:. Date ol‘Sampliqg‘: 0(4 oY, 20 2{
i Sample collected by: My . Q, S' ! g/hg}) ﬁ g g -
) Method of Analysis- , APHA, AWWA, WEF, 23 Edition _ T
""" S.No. '- Name of test Parameters Standards prescribed by T Unit i’(csult -
creen
“ L Odour Odourless - /
2. Oil & Grease , 10 mg/l
3 METALS T ]
r | ' Chromium (Hexavalent) (Cr+6) 0:1 mg/l ; T
- . Total Chromium (Cr) 2.0 mg/t /
i Zinc (as Zn) 5.0 mg/l 7
v Nickel (as Ni) 30 mg/l / .
. tron (as Fe) 3.0 mg/t / ]I
vi. Copper (as Cu) 30 mg/l 7 T |
" vii._ | Cobalt(asCo) 30 mg/i / T
s/iii | Cadmium (as Cd) 2.0 mg/l [ o ‘“‘
ix. Phosphate (POy-) 5.0 mg/l T ‘
X. Nitrate-Nitrogen (NO3-N) 10.0 mg/l
i Ammonical-Nitrogren (NH,-N) 50.0 mg/l N
4, Specific Parameters Y 7
‘l‘9 le/!anl_ Qax lo Y |
| eead Cah{om—_ I I Y 4 14 ¥ lo ]
5. Rcmsuks ‘
Analysed-BY = vvieviseniseseenseses
(S.A)/(J.R.F)

L R —
(S5.0/A.8:0/Quality Manager)

Authorized Sign

(Regional Officer/Tcchnical Manager)

Note: 1. The result in the Test Report relate only to the items tested.2. The report shall not be reproduced- -except in full, without
the wr itten permission of laboratory. 3. The test report pertains to the sample as reccived in Lab.



239 Prvesune A- ?\g

Amnexwia -4 12
INSPECTION REPORT OF M/s M.R. PROVIEW REALTECH PVT. LTD. —

DEVELOPERS OF OFFICERS'S CITY-2, RAJ NAGAR EXTENSION, GHAZIABAD
ON 09.04.2025

A physical inspection was conducted to verify the grievances related to Respondent 05- U.P. STATE
OUNDWATER AUTHORITY that the Project proponent/Respondent no. 06- M/s M.R. PROVIEW REALTECH
L. LTD.- DEVELOPERS OF OFFICERS'S CITY-2, RAJ NAGAR EXTENSION, GHAZIABAD by the nominated
resentative of Respondent 05 i.e. the undersigned Nodal officer, District Groundwater Management
ancil, Ghaziabad on 09.04.2025 in the presence of Mr. Suryakant Sharma (Manager).

On site verification shows that the above-mentioned project proponent has developed a high-rise
iety with 858 apartments and 31 individual double storied houses, out of which around 800
rtments-and all 31 individual houses were occupied by residents and remaining 58 apartments were
iccupied at the time as informed by Mr. Suryakant Sharma.

40—

A total of 03 borewells were found at the site, the details of which are as flows-

1. Borewell 1- Near garbage collection area. No flowmeter installed. Diameter of housing pipe
is 06 inches. .

2. Borewell 2-in kids-play park. No-flowmeter installed. Diameter of housing pipe is 04 inches.

3. Borewell 3- Next to park area. Non-functional abandoned borewell. Diameter of housing
pipe is 06 inches. it is to be noted that the non-functional abandoned borewell was fully
covered within concrete chamber but was still sealed citing security reasons at the time of
inspection. _

4. Another borewell was being drilled next to the non functional borewsll- 3 onsite at the time
of inspection which was suspended by the nodal officer.
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Q. OPS Hap Camees

t Ghaziabad,Uttar Pradesh,India §
§ Dasna Marg, Rajnagar Extdrision, Ghaziabad,
tfar Pradesh 201017, India
SN Lat 28.704516, Long 77.422560
"85 04/09/2025 05:40 PM GMT+0530
| Note - Captured by GPS Map Cam
-3 S ST R e
Borewell being drille

n
$ov

New

A total of 05 roof top rain water harvesting structures were also present on site.

1. RWH 1- At the entry gate.

2. BWH 2- Near borewe}l 1.

3. RWH 3- Near kids’ park.

4. RWH 4- Near individual plots.

5. RWH 5- At the exit gate.
Il the Rain water harvesting structures were directed to be cleaned pre and post monsoon season to

nsure proper recharge of rainwater. {photographs attached below)
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: .Gha?.tabad Uttar Pradesh,India
by Dasna Marq; ﬂ.g]mgar &ntermom Ghallahad
Uttar Prad) h’DTD'I? Indva g

LA Notey piured‘EerPSMapCuucm

It is to brought to notice that the Ministry of Housing and Urban Affairs suggests 135 liters per capita
per day (Ipcd) as the benchmark for urban water supply, including housing societies for an average of 5
peopie in an apartment. As per the above calculation, the project proponent is believed to be abstracting
approximately 582Kl/day illegally.

NODAL OFFICER,
DISTRICT GW MANAGEMENT COUNCIL,
GHAZIABAD.
71‘136! e
AR
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